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Reserve Bank of India (Rural Co-operative Banks – Income Recognition, Asset 
Classification and Provisioning) Amendment Directions, 2026 

Please refer to Reserve Bank of India (Rural Co-operative Banks – Income 

Recognition, Asset Classification and Provisioning) Directions, 2025 (hereinafter 

referred to as ‘the Directions’).  

2. With a view to ensuring uniformity in the recognition of overdue income 

(interest, fee, commission or other income) in Standard advances by Rural Co-

operative Banks as well as to harmonise the same in line with other Regulated Entities, 

it has been decided that in case of Standard advances, banks shall recognise income 

on accrual basis without the requirement of making any matching provision. 

3.  Accordingly, in exercise of the powers conferred by the sections 21, 35A and 

56 of the Banking Regulation Act, 1949 and all other laws enabling the Reserve Bank 

in this regard, the Reserve Bank being satisfied that it is necessary and expedient in 

the public interest so to do, hereby issues the Amendment Directions hereinafter 

specified. 

4. The Amendment Directions modifies the Directions as under: 

i. Paragraph 52 shall be deleted.  
ii. After paragraph 52, a new paragraph 52A shall be inserted, as under: 

52A.The policy on income recognition should be based on record of 

recovery. A bank may recognise income, including interest, fee, 

commission or other income, on accrual basis in respect of credit 

facilities which are classified as ‘Standard’, without the requirement of 

making any matching provision. For credit facilities which are not 

classified as ‘Standard’, including those guaranteed by Government, 

income shall be recognized on actual receipt basis i.e. cash basis. 
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iii. Paragraphs 53 - 56 shall be deleted. 

iv. Paragraph 58 shall be deleted.  

v. After paragraph 58, a new paragraph 58A shall be inserted, as under: 

58A. If any credit facility, including bills purchased and discounted, as well as those 

guaranteed by Government, becomes NPA, the entire interest, fees, commission 

and other income accrued and credited to income account in the past periods, shall 

be reversed if the same is not realised.  

5. The above amendments shall come into force with immediate effect. 

 

(Vaibhav Chaturvedi) 
Chief General Manager 

 

 


